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Action Taken Report in Compliance to Order Dated 05.04.2024 Issued by 
Hon’ble National Green Tribunal, New Delhi in O.A. 122/2024 Manoj Kumar 
Versus Shubh Chemicals & Organosys & Ors. 

 

1. Background 
 The applicant Mr. Manoj Kumar resident of Wazidpur Kawali, Tehsil Jansath, District 

Muzaffarnagar filed the present application raising the grievances regarding 
establishment/operation of respondent no. 1 M/s Shubh Chemicals & Organosys, 
Muzaffarnagar engaged in production of Sulphuric Acid in non-industrial area in violation of 
environmental norms and incident of leakage of gas causing damage to crops of the applicant 
and others.  

 Vide order dated 07.02.2024, Hon’ble Tribunal issued directions constituting Joint Committee 
including CPCB, UPPCB and District Administration. The joint committee was directed to 
inspect the industry and nearby areas and verify the factual position and take appropriate 
remedial action within one month. 

 In compliance thereof, the joint committee inspected the unit and villages around the unit on 
dated 29.02.2024. The joint report was submitted to Hon’ble Tribunal on 04.04.2024 including 
the violations observed during inspection and recommendations of the committee which 
needs to be complied by the unit.  

 In reference to the joint report, Hon’ble Tribunal issued directions on 05.04.2024,  Effective 
part of the order issued by Hon’ble Tribunal states :- 

“………… Accordingly, respondent no. 1- project proponent is given opportunity to file his 
response to the observations in the report of the Joint Committee and also directed to take 
appropriate remedial measures immediately with regard to the aspects highlighted in the 
report of the Joint Committee in accordance with rules and submit compliance report before 
this Tribunal within two weeks (by e-mail at judicial-ngt@gov.in preferably in the form of 
searchable PDF/OCR Support PDF and not in the form of Image PDF) with a copy to 
UPPCB…….” 

“………………….On receipt of a copy of the compliance report from respondent no. 1- project 
proponent, UPPCB shall verify status of such compliance and immediately take action against 
respondent no. 1-project proponent by issuance of order for closure in case of non-compliance 
and file its report at least one day before the date of hearing hereby fixed……………” 

2. Action Taken  Report 
 On the basis of the finding/facts and violations observed by the joint committee during 

inspection on dated 29.02.2024, recommendation letter was sent to UPPCB Head Office 
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Lucknow for issuance show cause notice for imposition of Environmental Compensation 
and issuing show cause notice for closure u/s 33A of Water (Prevention and Control of 
Pollution) Act 1074 as amended vide letter no. 1370/C/S-217/MZR/2024 dated 
28.03.2024 by Regional Officer, UPPCB, Muzaffarnagar (Annexure-1).  

 UPPCB H.O. Lucknow issued Show Cause Notice u/s 33A of Water (Prevention and 
Control of Pollution) Act 1974 as amended with directions for imposition of 
Environmental Compensation of Rs. 10,000/- per day from the date of 
inspection/observation of the violation till the rectification of violation vide letter no. 
H08867/C-3/Jal/467/M.Nagar/2024 dated 02.04.2024 (Annexure-2). 

 Hon’ble Tribunal in it’s order dated 05.04.2024 has directed that “……… 9. On receipt of a 
copy of the compliance report from respondent no. 1- project proponent, UPPCB shall 
verify status of such compliance and immediately take action against respondent no. 1-
project proponent by issuance of order for closure in case of non-compliance and file its 
report at least one day before the date of hearing hereby fixed. …………” 

 Reply has been filed by respondent no. 1 on dated 16.04.2024 (Annexure 2-A).   
 In compliance of the above directions issued by Hon’ble Tribunal, inspection has been 

carried out by UPPCB on dated 20.04.2024 in order to verify the facts mentioned by the 
unit in it’s reply dated 16.04.2024 and also compliances done by the unit as per the 
recommendations made by the joint committee in the joint report submitted to Hon'ble 
Tribunal on 04.04.2024.  

Point wise compliances observed by UPPCB in reference to the violations observed 
and in reference to the recommendations of the joint committee is detailed below :- 

Violations Observed/ Recommendations of the 
joint committee 

Compliances found by 
UPPCB during 

verification inspection 
on dated 20.04.2024 

Action taken 

1. The unit is required to carry out an 
independent safety audit of its industrial 
activities with the help of an expert, not 
associated with such industrial activities and 
has to forward a copy of the auditor's report 
along with its comments, to the concerned 
authority within 30 days after the completion 
of such audit. 

2.  The unit is also required to update the safety 
audit report once a year by conducting a 
fresh safety audit and forward a copy of it 
with his comments thereon within 30 days to 
the concerned authority.  

3. The unit failed to produce any safety audit 
report or any evidence of submission of 
safety audit report to concerned authority. 

Unit has submitted the 
safety audit report 
audited by independent 
auditor which is certified 
and NSC Certified as 
competent auditorfor 
Safety Audit (PESO). Unit 
complied with the 
direction to submit 
safety audit report to 
SPCB. (Annexure 3) 

Unit complied with the 
directions/ 
recommendations. No 
action required 

4. In view of the quantity of hazardous 
chemicals handled by the unit, the unit is 

Unit has submitted Public 
Liability Insurance Policy 

.  Unit has complied with 
the direction to submit 
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required to take out (before starting of 
handling any hazardous substance) one or 
more insurance policies under the Public 
Liability Insurance Act, 1991. However, the 
unit has not taken any policy under Public 
Liability Insurance Act, 1991. O.A. No. 
122/2024 Manoj Kumar Vs. Shubh Chemicals 
& Organosys Pvt. Ltd.  

under Public Liability 
Insurance Act 1991. The 
policy No. is 
3407003623010000016 
which is valid upto 
31.10.2024.  

Public Liability Insurance 
Polity to SPCB.  Annexure 
4. 

5. The unit has submitted hazardous waste 
manifest pertaining to disposal of hazardous 
waste to TSDF and the unit has applied for 
authorization under Hazardous and Other 
Wastes (Management and Transboundary 
Movement) Rules, 2016 from U.P. Pollution 
Control Board, which is under process 

Unit has applied for 
obtaining Hazardous 
Waste Authorization 
under Hazardous and 
Other Wastes 
(Management and 
Transboundary 
Movement) Rules, 2016 
as amended via online 
application dated 
18.03.2024 which is 
under process at SPCB.  

Complied 

6. Recommendations regarding treatment of 
effluent through ETP 

i. The unit has not provided proper effluent 
treatment plant. 

ii.  The unit neutralizes acidic effluent 
generated in the process in pits by mixing 
different wastewater streams. It was 
informed that the neutralized effluent is 
used in gardening.  

iii. No dosing system meant for neutralization 
was observed.  

iv. The unit does not have any treatment 
system for treating high TDS effluent likely 
to be generated from neutralization as well 
as for treatment of rejected wastewater 
from DM water plant. 

i. Unit has established 
Effluent Treatment 
Plant of Cap. 3.0 KLD 
which verified during 
the inspection on 
dated 20.04.2024. 
The photograph of 
the same is annexed 
as Annexure-5. 

ii. Unit has collection 
tank with dosing of 
lime, poly electrolyte 
and Alum, settling 
tank with Aerator, 
Final neutralization 
tank, pressure sand 
filter and activated 
carbon filter. The 
effluent generated 
through the process is 
being treated by the 
existing ETP and 
utilized in Irrigation/ 
Gardening.   

iii. Unit has established 
proper dosing system 
as mentioned in 

Complied 
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above point no. ii.   
iv. Unit have lime dosing 

for the reduction of 
TDS as mentioned in 
Point no. ii.  

7. Analysis report of Sample collected from the 
neutralization tank indicates parameters 
above the prescribed limits, which also 
indicates that the system is not efficient.  

Unit has established 
Effluent Treatment Plant 
of Cap. 3.0 KLD which has 
been verified during the 
inspection on dated 
20.04.2024. During 
inspection, treated water 
sample was collected 
from final outlet of ETP. 
As per the analysis 
report, all the 
parameters have been 
found within the 
stipulated norms. Copy 
of report is annexed as 
Annexure-6. 

Complied 

8. The unit has not provided any alarming 
system to be used in the event of any 
leakage. No satisfactory information 
regarding management of leakage of 
hazardous chemicals handled by the unit viz. 
Sulphur Dioxide / Sulphur Trioxide / 
Sulphuric acid could be provided by the unit 

Unit has installed Sulphur 
oxide meter, pH meter 
for sulphuric acid with 
alarm system and 
Hooter. Photograph is 
attached as Annexure-7.  

Complied  

9. Some of the process pipelines were observed 
without any corrosion preventing coating. 
No colour coding / proper labelling was 
observed being provided to the process 
pipelines.  

Unit has completed 
colour coding and 
insulation works on the 
established pipelines. 
Photograph is attached 
as Annexure-8.   

Complied  

10. Show cause notice dated 02.04.2024 for 
imposition of environmental compensation is 
stated to have been issued to the unit. 

 

On the basis of the 
inspection done by 
UPPCB, Muzaffarnagar 
on dated 20.04.2024, 
recommendation to 
impose Environmental 
Compensation of Rs. 5.10 
Lacs against the unit and 
recommendation for 
revocation of Show 
Cause Notice issued 
against the industry on 
dated 02.04.2024.   

Action have been initiated 
against the unit for 
issuance of Environmental 
Compensation due to non- 
compliances found during 
inspection of the joint 
committee till the unit has 
been verified complying 
during inspection carried 
out by UPPCB  

204



Page 5 of 5 
 

3. Conclusion:  

As per the above verification, it has been observed that the unit has complied with all 
the recommendations of the joint committee submitted in the joint report. In reference to the 
show cause notice issued to the unit by UPPCB H.O. vide letter dated 02.04.2024, Regional 
officer, Muzaffarnagar vide letter no. 79/C/S-217/MZR/2024 dated 23.04.2024 has sent 
recommendation to impose Environmental Compensation of Rs 5.10 Lacs against the unit 
from the date of inspection of the joint committee on 29.02.2024 till it has been verified by 
UPPCB during inspection on 20.04.2024. The copy of the letter is annexed as Annexure-9. 

 The above report is put up for perusal and necessary action please.  
 

 

       
(Imraan Ali)      (Ankit Singh)     
Asstt. Env. Engineer     Regional Officer    
UPPCB, Muzaffarnagar    UPPCB, Muzaffarnagar  
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2 

1. 

3 

4 

5 
6 

UTTAR PRADESH POLLUTION CONTROL BOARD 

Ho36t/3/ GAC/46aol/ 2024 

The unit has installed production capacity for 125 MT/ day of Sulphuric Acid. The unit has capacity 
to store 1215 MT Sulphuric acid. For production of 125 MT of Sulphuric Acid, about 102 MT of 
Sulphur Trioxide shall be required. Both Sulphur Trioxide and Sulphuric acid are listed as hazardous 
chemicals under the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989. As per 
rule 10(4) to 10(6) of the aforementioned rules, the unit is required to carry out an independent safety 
audit of its industrial activities with the help of an expert, not associated with such industrial 
activities and has to forward a copy of the auditor's report along with its comments, to the concerned 
authority within 30 days after the completion of such audit. The unit is also required to update the 
safety audit report once a year by conducting a fresh safety audit and forward a copy of it with his 
comments thereon within 30 days to the concerned authority. The unit failed to produce any safety 
audit report or any evidence of submission of safety audit report to concerned authority. 
In view of the quantity of hazardous chemicals handled by the unit, the unit is required to take out 
(before starting of handling any hazardous substance) one or more insurance policies under the 
Public Liability Insurance Act, 1991. However, the unit has not taken any policy under Public 
Liability Insurance Act, 1991. 
The unit has not provided proper effluent treatment plant. For effluent treatment, the unit has 
provided only concrete lined pits. The unit informs that it neutralizes acidic effluent generated in the 
process in these pits by mixing different wastewater streams. It was informed that the neutralized 
effluent is used in gardening. However, no dosing system meant for neutralization was observed. 
Further, the unit does not have any treatment system for treating high TDS effluent likely to be 
generated from neutralization as well as for treatment of rejected wastewater from DM water plant. 
The unit has not provided any alarming system to be used in the event of any leakage. No 
satisfactory information regarding management of leakage of hazardous chemicals handled by the 
unit viz. Sulphur Dioxide / Sulphur Trioxide/ Sulphuric acid could be provided by the unit. 
Some of the process pipelines were observed without any corrosion preventing coating. 

yl COD 

No colour coding / proper labelling was observed being provided to the process pipelines. 

(9<qUT fAaRUT TT AuzUn) fefuH, 1974 qerHeNferr f NT-33T 9faurt 3eciyG THT-9H 

Tlotho-12 fat gus, H R, TG- 226010 T.C-12 V, Vibhuti Khand, Gomti Nagar, Lucknow-2260 10 

G-info@uppcb.com qq H41e www.uppcb.com 
e-mail: info @uppcb.com 

Web site www.uppcb. com 
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Ref No: 25133057/MwzaffarNagar/2024 

3- District: Muzaffarnagar 

I- Name of lndustry: SIUBII CIIEMICAL. AND ORGANOSYs PVLTD, Kh No l 161 T162 Villagc Dhansri Tehsil Jansath 
Muzallarnagar MUZAFFARNAGAR,25 1 314 

2- Address of lndustry: Kh No 1|61 |162 Vilage Dhansti Tehsil Jansath Muzaffarnagar.MUZAFFARNAGAR,25 13 14 

4- Description about sampling point: Noutralization Pit 

7- Colour and Odour: 

UTTAR PRADESH POLLUTION CONTIROL BOARD 
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010 

$- Type of Samplc (Grab/Composite/Integrated): Grab 
6- Sample Collected By: Ankit Singh Regional Ofccr & lnraan Ali Assistant Environment Enginver 

TEST REPORT: WASTE WATER LABORATORY 

8- Quantity and Packing: 1.0L PVC 
9- Date of Sample Collection: 29/02/2024 

10- Analyis Indented by: RO MuzaffarNagar 

I1- Date of saple receipt in Lab: 01/03/2024 

Paramcter/Method Name 

pl, APIlA 24th Ed. 4500B: 2023 

Suspendcd Solids,APiIA 24h Ed. 2540 
D Total Suspended Sulids dried at 103 

105 °C 2023 
Dissolv cd Solids, APILA 24th Ed. 2540 C 

Total Dissolved Solids dricd at 180 °C 
2023 

Toul Solids. APILA 24th Ed.2540 B: 
2023 

BOD. APIIA 24th Ed. 3 day 27C IS 
3025 ( Part 44): 1993 Bio 2023 

COD, APIla 24th Ed. 5220 B Open 
Reflux Method 2023 

"Nul-NABI Pres. 

CENTRAL LAB0RATORY 

Remark: N! 

Analysed by 
|Dr Alka Singh (SA| 

Authorized lby 
SAMRENDRA 
SINGH 
Sanrendra Singh (ASO) 

Diyitally Igned by S/AALNORA 
SINGI 
Dale: 202.03.12 11.7325 05 0 

Unit 

mg/l 

mg/1 

mg/l 

mg/l 

mg/l 

Results 

11.69 

60.0 

5012.0 

5072.0 

46.0 

358.0 

Date:12/03/2024 

Standard 

Reference- tl Genera! Slandards for discharge of cnvironmental pollutans are as part-A I:(Mucnt (Schedule-v|). The 'nviroumenl (Protcetien: Rules, (98. 

srfCe: uut cpcth nic in GeneralStundards.pdl. BcsIdes these standurds, refer I:PA slandards lor spcciie purposc 

RAM 

Detection 
Range 

02-12 

10-20000 mg/l 

10- 50000 mg/l 

10- 50000 mg:1 

L.0 -50000 mg/ 

5.0 -100000 nmg 

DigitYlly slyncd 
by RAM GOPAL 
Date: 2024.03.12 GOPAL Chier avírvameîtat'otiiler 

Central lLaboratory 
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Ret No: 25133047/MuzatarNagar/2024 

i. District: Muzaftamagar 

|- Name of Industry: SUUBII CIENMICAL AND ORGANOSYS PVT ITD, Kh No ll61 |I62 Village Dhansri Tchsil Sansath 

Muzalamagar.MUZAFARNAGAR,2S|314 
\ddress of lndustry: Kh No l61 62 Village Dhansri Tehsil Jansath Muzaffarnagar.MUZAFFRNAGAR251314 

4 Descrption about sampling point: Cooling Tower( Sof Water Storage Tank Outlct) 

7- Colour and Odour: 

S- Type of Sample (Grab/Composite/Entegrated): Grab 
5- Sample Collected By: Ankit Singh Regional Officcr & Inraan Ali Assistant Environmcnt Engincer 

UTTAR PRADESH POLLUTION CONTROL, BOARD 
Building. No TC-12V Vihhuti Khand, Gomti Nagar, L.ncknow-22601) 

8- Quantity and Packing: 1.0 L. PVC 
9- Datc of Sample Collection: 2902.2024 

TEST REPORT: WASTE WATER LABORATORY 

10- Analyis Indented by: RO MuzatlarNagar 

i- Date of sample receipt in Lab: 0)032024 

Parameter/Method Name 

pll. APIIA 24th Fd. 4500B: 2023 

Suspenid Soiids ,APILA 24th Ed. 25-40 
D f a Sspeadcd Solids dricd at 103 

105 °C 2023 

ih Soids. APIA 24th Ed. 2540 C 
iotai DIssolved So!ids dricd at 180°C 

2023 

Total Solids, APILA 24th Ed.2540 B: 
2023 

BOD. APUA 24th Ed. 3 day 27 °C IS 
3025 ( Part 44): 1993 Bio 2023 

( O). PUA 24th Ed. 5220 B (Open 
Retlus Method 2023 

NUi- 31, Paraiclers. 

Remark: NI 

CKNTRA. 1.ABORATORY 

Aoalysed by 
Dr Alka Singh (SA)] 

Autlorized by 
SAMRENDRA 
SINGH 
Sanrendra Singh (ASO) 

Uigitally signod tuy StMiLtDIE. 
SINGH 
Date: 202A,03. 1) 16499 105'10' 

Unit 

mg/l 

mg/l 

mg/l 

mg/l 

mg/l 

Results 

8.32 

32.0 

2418.0 

2450.0 

14.0 

70.8 

Standard 

Reierme- tlj ienetal Stalakurds fer d1scharg ol envirnmental pollutants are as part-A PiMuenu (sehedule-\ 11. the hnv ronnznt tPolciow Reken ban 
sousee: www.cpcb.c.in GneralSrandards.pd Besides these slandards, reler 1iPA standards lor speeilie purposc 

Date:12/03/2024 

RAM 
hiePAL 

Detcction 
Range 
02-12 

10-20000 mg1 

10- 50000 mg 

10- 50000 mg 

1.0 -50000 myl 

5.0 -100000 mg1 

Oig1taly signcd 
by RAM GOPAI 
Date: 202.4 03 12 

ChietovirõamHat Oilicer 
('entral Laboratory 
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Annexure – 5 
 
 

Photograph of E.T.P. 
 

    
 

283



Annexure-
6

284



D:\Rough Scan\240424\Shubh Chemical .doc 

Annexure – 7 
 

Photograph of Sulphur oxide meter, pH meter for sulphuric acid 
with alarm system and Hooter 
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Annexure – 8 
 

Photograph of colour coding and insulation works on the established 
pipelines 
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